214 Leave of [RAJYA SABHA] Absence

LEAVE OF ABSENCE

MR. CHAIRMAN: I have to inform Members that a letter has been received from
Shri Rajeev Shukla stating that he will be unable to attend the House as he has to
proceed to England as Head of the Indian cricket team for the forthcoming Natwest
series. ...(Interruptions)... Please, let me finish. ...(Interruptions).. He has, therefore,
requested for grant of leave of absence from 20th August to 9th September of the
current session. ...(Interruptions)...

Does he have the permission of the House to remain absent from 20th August
to 9th September of the current session?

{No Hon. Member dissented)
MR. CHAIRMAN: Permission to remain absent is granted.

MOTION FOR ELECTION TO THE REHABILITATION COUNCIL OF INDIA

THE MINISTER OF SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI
MEIRA KUMAR): Sir, I move the following Motion:

“That in pursuance of clause (h) of sub-section (3) of Section 3, read with sub-
section (1) of Section 4 of the Rehabilitation Council of India Act, 1992
(No. 34 of 1992), this House do proceed to elect in sueh manner as the
Chairman may direct, one Member from among the Members of the House, to
be a Member of the Rehabilitation Council of Tndia”.

The question was put and the motion was adopted.

MR. CHAIRMAN: A number of matters have been mentioned to be raised with
he permission of the Chair. Shri Jaswant Singh, the Leader of the Opposition.

MATTER RAISED WITH PERMISSION
Indo-US Civil Nuclear Cooperation Agreement

THE LEADER OF THE OPPOSITION (SHRI JASWANT SINGH): Mr. Chairman,
Sir, | have been endeavouring to raise this issue for several days and, for one reason
or another, I was not able to do so. I do not wish to revisit that rather unpleasant
chapter as to why I was prevented from saying what I wish to share with the House.
I refer here, Sir, to the Chair, who is also good enough just now to give a ruling on
how the discussion, when it takes place, on the Indo-US Nuclear Agreement is to
be done. Now this Agreement has become an issue really of mounting concern and
it is'a matter that has turned extremely curious. ...(Interruptions)...

SHRI PRAVEEN RASHTRAPAL (Gujarat): Sir, are we discussing Nuclear Deal?
...(Interruptions)... Sir, are we discussing Nuclear Deal? ...(Interruptions)...

MR. CHAIRMAN: Please allow the hon. Member to proceed. ...(Interruptions)...
Please allow the hon. Member to proceed. ...(Interruptions)...
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Hf w@ gere swgdrd (@sE vowrd &7, fiwh): ww st e fau
fegmea @ egH wE 2?1 (sgawEnE)..

MR. CHAIRMAN: Please allow the hon. Member to proceed. ...(Interruptions)...
Please aliow the hon. Leader of the Opposition to proceed. ...(Interruptions)... The
Chair has given a ruling on matters to be raised with the permission of the Chair.
There are other matters also to be raised. Please allow the hon. Member to proceed,
so that others can also proceed. ...(Interruptions)... The agreed procedure for this
is that Members are given the floor to have their say for three minutes. I would
request you to allow the hon. Member to proceed. ...(Interruptions)... You must let
him proceed. ...(Interruptions)... Please go ahead, Sir. ...(Interruptions)...

sy guaT W@OS (g oden): W, HEd e Iwm A gs 48 gy
) T® g wewl W g % 3 @ wRww ® @ ¥ L (=EEm).
g o uwm A7FAl O gar & wAwrd ey S9w weEld & |
.. (eaTEIT). .

SHRI S.S. AHLUWALIA (Jharkhand): I would like to just clarify that when the
Leader of the Opposition is speaking, there is no time limit.

ol Yo wow: W), dW e @ e 9w w)oer wd g R
_.(caqer)...

SHRI S.S. AHLUWALIA: This three-minute time is for Members, not for the
Leader of the Opposition.

MR. CHAIRMAN: Point taken.-Please go ahead. ...(Interruptions)... Please go
ahead. ...(Interruptions)...

sl Oy WHTY SFara: @@ Y wardd fk agw omm ¥ amRer ¥ @
BIG  Y o? . (cgaETE)..

MR. CHAIRMAN: Please allow the hon. Member to proceed. ...(Interruptions)...

SHRI JASWANT SINGH: Sir, it is my experience that the level of noise is in
inverse proportion to the content of reason when such interruptions take place.
Every hon. Member should permit me to say what I have to say. I am sure they
themselves would share the concerns of the House and 1 did say that it’s a very
curious situation that has developed because national security, national interests,
and the future of the country, for the next half century or so — are affected. And
if the extreme concern that has been voiced by quite a variety of Members of
Parliament, 1 think, there is reason for it. There is a certain sequence of occurrences.
It started with the hon. Prime Minister making a statement...(Tnterruptions)...

st wfior IEgUTA: W AR, e T8 (egaum)..

MR. CHAIRMAN: Please, allow the hon. Leader of Opposition to proceed.
...(Interruptions)...

sl guI @R W, o Wi 2 (egeum). e sy | @i
R (HaurE). wINT e WL (wEend). dgwd . (geuM)..S9® i
2.(amgEm=)., 7 v R @ dEid T AE PN (EaEe).ueT g 5%
Tferg @} @ B.(F9um). 6T us S 9 @ I R.(swaum)..
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MR. CHAIRMAN: Please, sit down and allow the Leader of Opposition.
...(Interruptions)...

Y vgarmger gl (d): ¥y R efaR R (cuqEme).gE ofR1 affaR
2. (cgger=)..

St udor usguTA:  E..(S"dE)..

#$ft guw weer v (@Eae).ag ol s oo e st
w3 | fra war f& S ofaw A @ar avar W1 9Ear €, @3 99
(maens). AT wwd A sgAfy & B (cHawnm). IEwdE wise A 9!
vsfie fear 2..(caqers)..

MR. CHAIRMAN: Could you please allow the hon. Leader of Opposition to
proceed? ...(Interruptions)...

SHR!I PRAVEEN RASHTRAPAL: Under what rule it is being discussed?
-..(Interruptions)...

SHRIMATI SUSHMA SWARAIJ: With the permission of the Chair.
...(Interruptions)... This is the rule. faflaa & fewr 2. (cwgar=).gg <Ry T+
forem B.(crauma).3ud faRge & fRar 2. (eresns).. With the permission of
the Chair. 95 9g)..(a@ger). 599 forar & matters to be raised with the permission
of the Chair. wsfEwr & fear & (cagens)..

M vwgw. swgarfaar wwmfy &), ey s wra @ T "W o
@ ¥ 39 Wed F.(wgenmw).. @9 9Ea @ wad $9 Ad @ed) @
(EmqeA). He W PRAE dd Gedl & (Qaens). e ey # Aad A
oW oW ® ¥gT H.(9Em)..

MR. CHAIRMAN: Will you please sit down? ...(Interruptions)... Will you please
sit down? ...(Interruptions)... Would the hon. Members please sit down?
...(Interruptions)... Please sit down. ...(Interruptions)...

sfordl e e Waﬁﬂ?mﬂﬁ{%'m?"(mm)m
FRE E T (Fer). g ove i fore £ (eyqam). a8 ofyy
.(cUaEns).. g8 2@l with the permission of the Chair. ...(Interruptions)...

SHRI C. RAMACHANDRAIAH (Andhra Pradesh): Is it the way to draw the
attention of the House? You choose some other way. ...(Interruptions)...

SHRI RAVULA CHANDRA SEKAR REDDY (Andhra Pradesh): Sir, they are
questioning your authority. ...(Interruptions)...

MR. CHAIRMAN:; Please sit down. Let the hon. Leader of Opposition proceed.
...(Interruptions)...

SHRI JASWANT SINGH: Sir, the hon. Members had some very serious
grievances when I ottered the words “the hon. Prime Minister”. On the 13th of this
month, he made a statement which clarified, according to him, the Government’s
position which was refuted the very next day by certain spokesman of the State
Department of the United States Government and altered yet again the next day. 1
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think that has led to the moving of Motion of Privilege by certain hon. Members.
That’s a different matter. Sir, in between, the hon. the Prime Minister had found fit
to let the country know — and I wonder why he said it — that those who oppose
this agreement are, I am sorry to use the word, * . That is a very serious issue.
...(Interruptions)...

MR. CHAIRMAN: Please, sit down. ...(Interruptions)... Please allow the Leader
of Opposition to proceed. ...(Interruptions)...

SHRI JASWANT SINGH: Sir, that is a very serious charge to level against those
who disagree with what the Government does. It reflects a certain state of mind.
..(Inte-ruptions)...

SHRI SANTOSH BAGRODIA (Rajasthan): He has to prove that the Prime Minister
said the word *. ...(Interruptions)... He is misguiding the House. ...(Interruptions)...

N wauw g (ST ww): sA®l Afer, gv oI ader @
.. (eagema)..

S$teft g @I @F W 9w $E & oued ffRer A (aeEm). 3
arst & wzw fafrer @ e w L (deur).

MR CHARIMAN: Please sit down. ...(Interruptions)...

1 TH.UH. ATAWA LI (Y WRE): WX, I A FH  BlemT
..(eggen)...

M poar B W, omued) FARY W 99 w R (wmewm). dm F geRw
FR . (FAET).. STHT AfF. (aaen)...

SHRI SANTOSH BAGRODIA: He always misguides the House.
...(Interruptions)...

M gagH Agqgarfaar F gy JwEH B Ova A o (weEm).d W
FaHT HEAl AE A W EL(IET)...

SHRI JASWANT SINGH: Thereafter, Sir, the hon. Prime Minister, in an interview
to a certain newspaper, which gets published from...(Interruptions)...

sl THgw IEgAHAr W, AUS agd WA B O B S
By A wfetn @ Ry e <@ ¥(awewEnd).gE @ 2 (caders)..

MR. CHAIRMAN: I urge all the hon. Members to sit down...(Interruptions)...

sft wwyw FEgafeE: W, A [ Awd amw dwdE @ 9w o @
.. (CHAET)...

MR. CHAIRMAN: Please sit down. ...(Interruptions)...

g1 dt. #AAga @fveTs): W), WO 9@ gr@w 9= @dEr  9rEan
..(cgaem=)..

* Expunged as ordered by the Chair.
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MR. CHAIRMAN: I ask the hon. Members to sit down please...(Interruptions)...
M Y R JTAI: WX, AW ATAT iR (eaaenms)..
A vavw swqafrEn o @M ws @ wW Wi (cagEm)..
er. A AT I Fw | AW AT (erEem)...
MR. CHAIRMAN: The House is adjourned for 15 minutes.
The House then adjourned at sixteen minutes past twelve of the clock.

The House reassembled at thirty-one minutes past twelve of the clock,
MR. CHAIRMAN in the Chair.

Re. Point of order

SHRI SANTOSH BAGRODIA: Sir, 1 have a point of order. ...(Interruptions)... Sir,
[ have a point of order. Please allow me to raise it. ...(Interruptions)...

SHRI YASHWANT SINHA (Jharkhand): Sir, he cannot raise a point of order in the
Zero Hour. ...(Interruptions)...

SHRI SANTOSH BAGRODIA: Sir, I have got the Rule Book. I want to read it for
you. ...(Interruptions)... | want to read it out from the Rule Book for you. Please allow
me. ...(Interruptions)... 1 have a point of order, and I have got the Rule Book.
...(Interruptions)... 1 want to quote the rule. ...(Interruptions)... I will also go by the
rules. ...(Interruptions)... Let me read the rule first. ...(Interruptions)... Let me read
the rule for you, Sir. ...(Interruptions)... | have no objection; let him speak. But you
should, at least, know what is the rule. ...({nterruptions)... At least, let_me read out
the rule. ...(Tnteriuptions)... What he is saying is against the rules. Please allow me
% ...(Interruptions)... I have a point of order, Sir. ...(Interruptions)... I have a point of
ordér and I want to explain what is_my point of order. Please allow -me to raise it.
...(Interruptions)... Please allow me to raise my point of order. ...(Interruptions)...
Point of order gets precedence over any other speaker. ...(Interruptions)... 1 want to
make this point...(Tnterruptions)... At least, please listen to it before you give a ruling
on this. ...(Inrerruptions)...

MR. CHAIRMAN: If it is not in the Rule Book, it will be ruled out.
..(Interruptions)... Let us simply hear...(Interruptions)... Let us simply hear this
point. ...(Interruptions)...

SHRI S.S. AHLUWALIA: Sir, he is raising a point of disorder. ...(Interruptions)...

SHRI SANTOSH BAGRODIA: Sir, I want to raise a point of order. | want to have
a ruling on that. ...(Interrupticns)...

SHRI YASHWANT SINHA: Sir, it is against the rules of this House. He cannot
raise it. ...(Interruptions)...

SHRI SANTOSH BAGRODIA: Sir, please allow me to raise my point of order.
..{Interruptions)...

SHRI YASHWANT SINHA: Sir, he cannot raise a point of order during the Zero
Hour.



